_ L‘ ' R BEFORE THE AJUDICATING AUTHORITY
| (NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH
AHMEDABAD

~ C.P. (IB) No. 138/7/NCLT/AHM/2017

Coram:  Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
Hon’ble Ms. MANORAMA KUMARI MEMBER JUDICIAL

BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 25. 10 2017

Name of the Company: ' L & T Finance [td.
Logix Express Pvt Ltd.

Section of the Companies Act: Sectlon 7 of the Insolvency and Bankruptcy '
R Code ' N R

5.NO. NAME (CAPI'M___JM_N_ __SIGNATURE
1. VISP(AL 7. Dmfl:' - A’DV ' . A W(f&'w}‘ g ;_

"~ ORDER

Learned Advocate Mr. Vishal Dave i/b Learned Advocate Mr. BK Damam &
Assocmtes present tor Financial Creditor/ Petltloner None present for Respondent '

Proof of dispatch of copy of appllcatlon on Respondent ﬁled

Petltloner 1S d1rected to SErve notlce of date of hearing along with copy of order and
file proof of SErvice.

List the matter on 03 11 2017 for objections of Respondent and for heanng betore

admission. . .
- MANORAMA KUMARI - BQ;G RAVEENDRA BABU

MEMBER JUDICIAL - MEMBER JUDICIAL

Dated this the 25th day of October, 2017.

-_ATTENDANCE CUM-ORDER SHEET OF THE HEARING OF AHMEDABAID -




